CENTRAL ADMINISTRATIVE TRIBUNAL e —
CALCUTTA BENCH

No. OA. 350/281/2018 Date of Order: 05.07.2018

Present. Hon'ble Ms. Bidisha Banerjee, Judicial Member
Hon'ble Dr. Nandita Chatterjee, Administrative Member

Smt. Chenbanu wife of late Mustakin,
as housewife, aged about 65 years,
residing at Mouja Digar, Fatepur,

J. L. No. 97, Para/Mahalla Bhatu
Para, (Balutungi), Murshidabad

833102.

v oo Applicant.
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1{ Bhio ic&through the
' Ea%e n Railway,

2 \T i D¥is SalwpyManager,
- Bay attway, Howtrah- 700 001.

........ Respondents.

For the Applicant - : Ms. B. Bhattacharjee, Couhsel

For the Réspondents ‘M. B. K. Roy, Counsel

-ORDER (Oral)

Per Ms. Bidisha Banerjee, Judicial Member:

Heard both.
2.  Applicant is directed to make out tﬁe necessary correction in para
4(b) of the O.A where the name Qf late employee has been wrongly typed

as Raj Kumar instead of Mastakin.



3. Itis noticed that a representation has been preferred by the applicant
on 13.10.2017 (AnnefXUre A-2 to the OA) to the General Manager and the
Divisioﬁal Railway Managér, Eastern Railway seeking ex-gratia lumpsum
compensation due to accidental death of Mostakin, her husband. She has
cléimed that her husband Mostakin in course of employment met with an
accident on 19.01.2007 while he was wbrking under Eastern Railway when
all of a sudden he was knocked down by Train No. T-77 and he died due to
such accident.

4. The said representation preferred in October, 2017 has since failed to.
y'ield ariy respohse a{nd is not ‘disposed of till date.

5. Since, noA fruitful purpose would be served by asking for a reply in this

matter, unless the representaggqq'\@"éé
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the light of the rules as conteinedim

any other competent autqori

of 0. A. No. 217/2013 and issue an appropriate reasoned and speaking
order within a period of 4 weeks.

6. In case nbthjng--stood in the way, benefits shall be extended within
one month thereafter.

7. Accordingly, OA would stand disposed of. No order is passed as to

costs.
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